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| hitherto known as VIJAYALAXMI C
HALAGATTI D/0 RANGAPPA RAMAPPA
NINGASANI W/0 CHANDRASHEKHAR
HALAGATTI residing at PLOT NO-45, 4TH
CROSS, GANGADHAR NAGAR, SHINDOLLI,
TALUKA & DISTRICT: BELAGAVI,
KARNATAKA-591124 have changed my
name and shall hereafter be known as
DUNDAVVA RANGAPPA NINGASANI vide
Affidavit dated 15/09/2025 before Notary
RAJKUMAR.

| hitherto known as NANDURI
SWARUPARANI W/O0
CHAKRAVARTHULA VIJAYASARATHI
residing at NO A0O8 MOSAIC GOOD EARTH
MALAHAR, KENGERI, KUMBALAGOODU,
BENGALURU, KARNATAKA-560060 have
changed my name and shall hereafter be
known as CHAKRAVARTHULA
SWARUPARANI vide Affidavit dated
29/09/2025 before Notary RAJKUMAR.

IN THE COURT OF THE 36th ADDL. CHIEF
JUDICIAL MAGISTRATE AT BANGALORE CITY
C.Misc.No. 6891/2025

Petitioner : SHAIK ZAMMER and Others
Vis
Respondent : The Thasildhar, Registrarer of Births

& Deaths, Yelahanka Taluk, Bangalore

PUBLIC NOTICE
The undersigned advocate submit on behalf of my client
SHAIK ZAMMER, S/o Late.Shaik Rahim, Aged about 64 years,
R/at No.37, 2nd Cross, AMS Layout, 2nd Stage
Vidyaranyapura, Bengaluru North, Bengaluru-560097 and
others have filed the death petition for the death certificate of
deceased by name KAMAL SAB, S/0 MALLIGE SAB, as he
died on 10/07/1968 at M.S.Palya, Vidyaranyapura Taluk,
Yelahanka, Bengaluru, If any parties who have objections may
dispute regarding the same or appear before the Hon'ble 36th
A.C.JM. Court on 30/10/2025 at 11-00 AM otherwise the
matter will be heard and decided as exparte in C.Misc. No.
6891/2025.
BY ORDER OF THE COURT
Sd/- SHERISTEDAR, COURT OF THE
36th A.C.J.M. BENGALURU CITY
SUMA, ADVOCATE

IN THE COURT OF THE HON'BLE CHIEF JUDICIAL
MAGISTRATE, BANGALORE RURAL, AT BANGALORE
Crl.Mis.No. 1502/2025
Between:-1. Srl. NITHYANANDA. H.8. S/o. Siddagangappa.H.V @|

I, SWAMY S/0 GIRIGOWDA
residing at RAMJIHALLI, KOPPALU,
HASSAN, KARANTAKA-573162
have changed the name of my minor
daughter TEJASWINI S aged 13
years and she shall thereafter be
known as NISCHITHA vide Affidavit
dated 30/09/2025 before Notary
RAJKUMAR.

MAN NAN

I hitherto known as
BHAGYAVEERANNA D/O YALLAPPA
W/0 G P VEERANNA residing at # NO
29, SHREE ANJANEYA TEMPLE
OPPOSITE, UPPARALLI SOUTH,
MARALURU EXTENSION, TUMKUR,
KARNATAKA-572101 have changed my
name and shall hereafter be known as Y
BHAGYAMMA vide Affidavit dated
27/09/2025 before Notary RAJKUMAR.

2. Sri. V. Slo. . @ Dekanna,
Aged about 70 years, 3. Smt. HONNARATHNAMMA, W/o.
Siddagangappa. H.V.@ Siddagangaiah, Aged about 56 years, All are |
R/at. Near Shreelakshminara Simhaswamy Temple, Hesaraghatta,
Bangalore-560088. ~PETITIONERS
And :- The Tahasildhar, Registrar of Births & Death, Yelahanka
Taluk, Bangalore North. ..RESPONDENT

PAPER PUBLICATION

Whereas, the petitioners have flled the above petition U/s. 13(3) of|
the birth and death acts seeking direction to the commissioner|
Bangalore to register the death of the deceased is the grandmother|
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No. 1. mother it inlaw of the
petitioner No.3 by name VENKATAMMA W/o. LATE. VENKAT
i 11-05- L Village,

Yelahanka Hobli, Bangalore North Taluk, Bangalore. If any person
interested in the matter may appear before Hon'ble Chief Judicial
Magistrate at Bangalore, either personally or through an advocate
dulyinstructed on at 11.00 am., on 07-11-25 to which date the case
is posted for hearing.

Given under my hand and the seal of the court dated this 26th day|

FINSEZV

BAJAJ HOUSING FINANCE LIMITED
Corporate Office: Cerebrum IT Park B2 Building 5th Floor, Kalyani Nagar, Pune,
Maharashtra411014. Branch Office: 2nd Floor, Yashodha Complex, No. 1434, C.R. 2711,

Shidlagatta Bagilu, BB Road, Chikkaballapura - 562101

POSSESSION NOTICE

U/s 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002. Rule 8-(1)
of the Security Interest (Enforcement) Rules 2002. (Appendix-I1V)
Whereas, the undersigned being the Authorized Officer of M/s BAJAJ HOUSING FINANCE LIMITED (BHFL) under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers
conferred under section 13(2) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s) to
Borrower(s)/Co-Borrower(s)/ Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the
date of receipt of the said notice. The Borrower(s)/Co-Borrower(s)/ Guarantor(s) having failed to repay the amount, notice is hereby given
to the Borrower(s)/ Co-Borrower(s)/ Guarantor(s) and the public in general that the undersigned on behalf of M/s Bajaj Housing Finance
Limited, has taken over the possession of the property described herein below in exercise of the powers conferred on him under Section
13(4) of the said Act read with Rule 8-(1) of the said rules. The Borrower(s)/Co-Borrower(s)/ Guarantor(s) in particular and the public in
general are hereby cautioned not to deal with the below said property and any dealings with the said property will besubject to the first
charge of BHFL for the amount(s) as mentioned herein under with future interest thereon.

NIVARA HOME FINANCE LIMITED

Registered Office : No. 22, 23, 24, 25/101/3, 3rd Floor BNR Complex, Sri Rama Layout,
Opposite RBI Layout, Ramaiah Garden, JP Nagar 7th Phase, Bengaluru, Karnataka 560078

& nivarg’

DEMAND NOTICE

Under The Provisions of The Securitisation and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002 ("The Act") and The Security Interest (Enforcement) Rules, 2002 ("The Rules")

The undersigned being the authorized officer of Nivara Home Finance Ltd under the Act and in exercise of powers|
conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the|
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the|
demand notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents|

of demand notice(s) are extracted herein below:

Name of the Borrower(s)

Demand Notice Date & Amount

Sl.
No.

Name of the Borrower(s)/ Guarantor(s)
(LAN No., Name of Branch)

Description of Secured Asset (Immovable
Property)

Demand Notice

Date of
Date & Amount (P i

(1) PUSHPAVATHI K, (2) MUNIRAJU N, (3) AURUN KUMARN H
Home Loan Construction Loan Account No.NHCCBPUR0013233

Khasimpalya, Sidlaghatta,

Borrower), At No.205/1

| hitherto known as VINYAS AMIN
CHILIMBI ALIAS VINYAS S/0 RAJESH
residing at #2-2-104/2, ADARSHA NAGAR,
NEAR WATER TANK, CHILIMBI GUDDA,
MANGALORE, ASHOKNAGAR (MR),
DAKSHINA KANNADA, KARNATAKA-
575006 have changed my name and shall
hereafter be known as VINYAS AMIN
CHILIMBI vide Affidavit dated 15/09/2025
before Notary RAJKUMAR.

1 Branch: Chikkaballapur (LAN No.
511RMSEG130453)

1. Sham Shad (Borrower),

Karnataka- 562105. 2. Syed Zabiulla (Co-

Sidlaghatta, Chikballapur, Karnataka-562105.
Date: 01.10.2025, Place: BANGALORE

|_CHANGE OF NAME |

At No 205/1|No.7500/125/1,

Chikballapur,

Khasimpalya,

| hitherto known as PUSHPA
SHANKRAVVA RAJAR W/0
DYAVAPPA RAJER residing at NO
RAJARAJESHWARI NAGAR 1ST
CROSS, RANIBRNNUR, HAVERI,
KARNATAKA-581115 have changed my
name and shall hereafter be known as
SHANKRAVVA DYAVAPPA RAJER
vide Affidavit dated 30/09/2025 before

Notary RAJKUMAR.

Schedule of property: All that piece and parcel of the
Non-agricultural Property described as: Property
Ward No.17, Sidlaghatta Town,

Rahamath Nagar, Sidlaghatta Taluk, Chikkaballapura
District, Bengaluru-562105. Measuring East-West 33fts
& North-south-55fts and bounded as: East by:
Mamtaz property, West by: S.K.Chand Pasha, North
by: Road, South by: P.M.Byrappa property.

Sd/- Authorised Officer, Bajaj Housing Finance Limited

of September 2025.
By Order of the Court|
Sd/- Sheristedar
Court of Chief Judicial Magistrate
Bangalore Rural District, Bangalore |
Advocate for Petltloners Smt. MANGALA ASHOK
JAYASHREE KALMAT, Advocates,
No.398, 8th Main, ITI Layout, Mallathahalli, Bangalore -560 056.

IN THE COURT OF THE PRINCIPAL CIVIL
JUDGE AND JMFC AT DEVANAHALLI
CRL.MISC. NO.348/2025

BETWEEN : Sri. Yellappa and Others
...Petitioners

AND : The Tahsildar, Chief Registrar of Births|

and Deaths, Yelahanka Taluk, Yelahanka,

I hitherto known as SAPNA S POOJAR D/0
VEMARADDI RADDY W/0 SOMASHEKHAR
POOJAR residing at WARD NO-21,
KAPPAGAL ROAD, 4TH CROSS LEFT SIDE, M
V NAGAR, GANDHINAGAR, BELLARY
GANDHINAGAR, BELLARI, KARNATAKA-
583103 have changed my name and shall
hereafter be known as SAPNADEVI RADDY
vide Affidavit dated 27/09/2025 before
Notary RAJKUMAR.

IN THE COURT OF THE ADDL CIVIL JUDGE & JMFC AT
HOSAKOTE

BETWEEN : 1. Srl.S.V.SUBBANNA S/o Late Venkatappa Aged
about 54 years 2. Srl. MURALL. S S/o S.V.Subbanna Aged about,
36 years 3. Smt. MANGALA. A.S D/o S.V.Subbanna Aged about,
30 years 4. Smt. VASANTHAMMMA Wio Late Ramaiah Aged
about 62 years 5. Smt. RAMADEVI D/o Ramaiah W/o Nagarsj
Aged about 45 years 6. Srl. NAGARAJ S/o Muniyappa Aged about|
50 years 7. N. CHINMAYA D/o Nagaraj S/o Narayanappa Aged
about 41 years 8. N.CHETHAN S/o Nagaraj Aged about 18 years
All are Residing at No.642, Nanjundappa Badavane,

Village, li Hobli, Hoskote Taluk,
Bengaluru Rural District PETITIONERS
/AND : THE TAHASILDAR, Registrar of Births & Deaths, Hoskote

.RESPONDENT
PAPER PUBLICATION DRAFT PUBLIC NOTICE

Whereas, the petitioners named above have filed the above
Petition for seeking a direction to the Tahasildar Hosakote to
register the death of the Grandmother of Petitioner No.1, 5 & 6,
Mother in Law of Petitioner No.4 and Great Grandmother of
Petitioner No.2,3 6 & 71.¢., the deceased GURRAMMA W/O LATE
[YALLAPPA, who was dled on 08-08-1988, In Home at No.642,
) p Samet Village,
Anugondanahalli Hobli, Hoskote Taluk, Bengaluru Rural District.
On the above pefition Is posted on 3/11/25 at 11.00 A.M. for
appearance of Interested parfles shall appear before the court on
their file

their objections filing which the matterwill be disposed of ex-parte.
Given under my hand and seal of the Hon'ble Court on the 15th

Taluk,

| hitherto known as HANUWANT ALIAS
HANUWANT SINGH AMARAWAT S/0
JAI SINGH residing at FLAT NO-SN/B3,
020, SNEHA APARTMENTS, GODAVARI
BLOCK NGV, KORAMANGALA,
VIVEKNAGAR, BENGALURU, KARNATAKA-
560047 have changed my name and shall
hereafter be known as HANUWANT
SINGH AMARAWAT vide Affidavit dated
29/09/2025 before Notary RAJKUMAR.

day of 2025, at Hoskote.
By Order of the Court
Sd/ i

galuru Urban District ..Respondent
PUBLIC NOTICE
Whereas the above named Petitioners have
made petition to this court under Section 13 (3)
of Birth und Death Registration act, 1969 direct,
the Respondent to enter the date of death of the
wife name of Petitioner No.1 and mother of]
petitionners No.2 & 3 namely Smt. Ramakka,
Wio. Yallappa, date of death 05-02-2020 died at,
Bagalur Colony, Bagalur, Bengaluru-562149 in
the register maintained with Registrar of Chief]
Births and Deaths, Tahsildar Taluk, Bengaluru
Urban District and also o issue Death Certificate
in the name of Smt. Ramakka, W/o. Yallappa, in
favour of the petitioners. Interested parties are
hereby called to appear before this Hon'ble Court
in person or by pleader duly instructed on
23/10/25 at 11.00 am as to show cause against,
the petitioners if any, failing which the appearance|
will be heard considering as no objection.
Given under my hand and seal of the court this
the 26/9/25 at Bengaluru
By Order of the Court|
Sd/- Chief Ministerial Officer
Civil Judge & JMFC Court, Devanahalli
Niveditha Prakash Advocate
No. 18'A', 2nd Floor, HMS Complex,
Cubbonpet Main Road, Bengaluru-560.002
Ph:9900040329

Civil Judge & J.M.F.C., Hoskote
Advocate

rPetitioner H.N.

office No,81,, Hancharahalli Village, Mandur Post,

Bidarahalli Hobli, Bangalore East Taluk, Bangalore -560049.

| hitherto known as SYED HUSSAIN
ALIAAS SYED HUSSAIN ALLABAKSH
SHANKARNALLI S/0 ALLABAKSH
residing at CHANNAGIRI, SOUTHERN
EXTENSION, DAVANGERE, KARNATAKA-
577004 have changed my name and shall
hereafter be known as SHANKARNALLI
S A. | am changing only my name not my
religion vide Affidavit dated 30/09/2025
before Notary RAJKUMAR.

IN THE COURT OF THE ADDL CIVIL JUDGE & J MF C AT

C. MISC. No. 346 / 2025
BETWEEN : 1. 8ri.8.V.8UBBANNA S/o Late Venkatappa Aged
about 54 years 2. Srl. MURALL. § S/o S.V.Subbanna Aged about,
36 years 3. Smt. MANGALA. A.S D/o S.V.Subbanna Aged about,
30 years 4. Smt. VASANTHAMMMA W/o Late Ramaiah Aged
about 62 years 5. Smt. RAMADEVI D/o Ramaiah W/o Nagaraj
Aged about 45 years 6. SH.NAGARAJ S/o Munlyappa Aged about
50 years 7. N. CHINMAYA Dlo Nagarej Sio Narayanappa Aged
about 41 years 8. N.CHETHAN S/o Nagaraj Aged about 18 years
All are Residing at No.642, Nanjundappa Badavane,

Village, li Hobli, Hoskote Taluk,
Bengaluru Rural District .PETITIONERS
AND : THE TAHASILDAR, Registrar of Births & Deaths, Hoskote
Taluk, ..RESPONDENT

PAPER PUBLICATION DRAFT PUBLIC NOTICE

Whereas, the petitioners named above have filed the above
Pefition for seeking a direction to the Tahasildar Hosakote to
register the death of the Grandfather of Petitioner No.1, 5 & 6,
Father in Law of Pefitioner No.4 and Great Grandfather of
Petitioner No.2, 3 6 & 7 i.e., the deceased YALLAPPA S/0 LATE
DODDASHAMBAIAH, who was died on 15-01-2001, in Home at
No.642, j i Village,
Anugondanahalli Hobli, Hoskote Taluk, Bengaluru Rural District.
On the above pefition is posted on 03/11/2025 at 11.00 A.M. for

| hitherto known as LAKSHMI BALAJI D/O
SRINIVAS BALAJI BRAHASPATI residing at
# NO 16, GROUND FLOOR, 18TH CROSS,
23RD MAIN ROAD, OPPOSITE TO BABJI
PERIDOT APPARTMENT, 5TH PHASE J P
NAGAR, BANGALORE, KARNATAKA-
560078 have changed my name and shall
hereafter be known as MEENA
AMBUJAM BRAHASPATI vide Affidavit
dated 27/09/2025 before Notary
RAJKUMAR.

I, B R PRASAD S/0 B
RANGASWAMAIAH residing at #NO
788, GROUND FLOOR, SRI RANGA
NILAYA, 4TH CROSS, 4TH BLOCK, HMT
LAYOUT, NAGASANDRA, BANGALORE,
KARNATAKA-560073 have changed the
name of my minor son VILAS P aged 14
years and he shall thereafter be known as
VIRAJ P vide Affidavit dated 30/09/2025
before Notary RAJKUMAR.

of interested parfies shall appear before the court on

y their

their abjections filng whit will be di parte.
Given under my hand and seal of the Hon'ble Court on the 15th
day of September 2025, at Hoskote.
By Order of the Court
Sd/- Sheristedar
Civil Judge & J.M.F.C., Hoskote
|Advacate ForPetitioner H.N. Hanumanthappa Advocate

office No,81 Hancharahalli Village, Mandur Post,
Bidarahalli Hobli. Bangalore East Taluk, Bangalore -560049.

(5] SOUTH WESTERN RAILWAY

E-Tender Notice 18-CWS-MYSS-
2025-26 Dated: 26-09-2025
The undersigned, on behalf of the
President of India, Invites E-Tenders for
the following work:

Description of work | Approx. Value
Stripping, Unloading, | Rs. 2,25,86,283.12

In The Court Of Sh. Ashutosh Kumar, Ld.
District Court Judge (Commercial Court -
01) West District, Delhi, Room No 201,
Extension Block (New) Second Floor, Tis
Hazari Court, Delhi
SUMMON FOR PUBLICATION
Proclamation Requiring Attendance Of
Defendant (Order 5 Rule 20 of the Code
of Civil Procedure)

Suit no. CS(COMM) 50/2025

Satbir Punia, Proprietor Luxmi Motors

Vs ...Plaintiff
M/s Ola Fleet Technologies Pvt Ltd

...Defendant

To,
Ola Fleet Technologies Pvt. Ltd
2d Floor, Block C, Prestige Startech,
Kormangala, Hosur Road,
Bengaluru KA 560095 IN
The Defendant Above Named
Whereas you the person named above, could
not be served in the above-mentioned civil
suit pending in this Court preferred by the
plaintiff named above, by ordinary modes of
services as provided in Order 5 of CPC.
Accordingly, by way of the present publication
you are hereby informed that the above-
mentioned suit is listed in the Court named
above on 10.11.2025 at 10:00 AM. You are
required to appear in the said suit personally
or through a pleader duly authorized.
Please note that in case you do not appear in
the above-mentioned suit listed on the next
date of hearing before the Court, the matter
shall be proceeded against you as ex-parte
and Court would proceed for final disposal of

the case against you.
Given under my hand and the seal of the
court on this 23.09.2025.
Sd/-
District Judge

(Commercial-01)
Court no 201 Extension Block
West Delhi.

D

IN THE COURT OF THE Il ADDL. CHIEF JUDICIAL

| hitherto known as YESHAS T S/0 VM
THYAGARAJ residing at NO 192 2ND
FLOOR 8TH CROSS, TELECOM LAYOUT,
PIPELINE VIJAYANAGAR, MAGADI
ROAD, BENGALURU, KARNATAKA-
560023 have changed my name and
shall hereafter be known as BHARATH
SURYA RAJ T vide Affidavit dated
27/09/2025 before Notary
RAJKUMAR.

| hitherto known as MALA W/0
SHASHIDHARAMURTHY residing at #
NO 140-1 KALANA KOPPALU, ARSIKERE
TALUK, NEAR MARULASIDDESHWARA
TEMPLE, ARSIKERE, HASSAN,
KARNATAKA-573103 have changed my
name and shall hereafter be known as
VANAMALA vide Affidavit dated
27/09/2025 before Notary RAJKUMAR.

PUBLIC NOTICE

This is to inform the general public that our client
M/s Maruthi Ventures, office at # 1125/134,
Yallappa S V Building, Sarjapura, Bangalore
562125, by its Partners are intends to avail a
credit facility from SMFG India Home Finance
Company Limited having its office at NM
complex #6 First Floor Service Road, Remco
layout, Hampi Nagar, RPC Layout, Attiguppe
Metro Station Vijayanagar, Bangalore 560040 by
creating a charge on the security of deposit of title
deeds in respect of the Schedule Property
mentioned below.

That our client has been represented by its
respective land owners that the only surviving
legal heirs of Late Narayanappa are
Mrs. Ramakka and her seven children (i) Mr.
Chikkappaiah @ Rajappa, (ii) Mr. Gopal, (iii) Ms.
Sarojamma, (iv) Ms. Yashodhamma, (v) Ms.
Bhagyamma, (vi) Ms. Premamma and (vii) Ms.
Rajamma and further the only surviving legal
heirs of Late Ramaiah are Mrs. Papamma, wife of
Late Ramaiah and her children (i) Krishnappa, (ii)
Mr. Nagappa, (iii) Mr. Seenappa, (iv) Mr. Rajappa,
(v) Mr. Venkaesh, (vi) Mr. Prakash, (vii) Mrs.
Narayanamma and (viii) Mrs. Manjula. Apart
fromthem, there are no other surviving legal heirs
tothe said Late Narayanappa & Late Ramaiah.
Apart from the above person, any other person/s
who has/have any claim, right, title and interest
on the Schedule Property, should make his/their
claim/ objection to the said proposed transaction
to the address mentioned herein below within 07
days from the date of this notice. In the event no
information is received by me within 07 days
from the date of the publication of this Notice, the
claim or objection, if any shall deemed to have
been waived off and our client would proceed
with the proposed transaction.

Schedule Property

All that piece and parcel of property bearing
extract of E Swathu Katha No.640/134/2/641/
416/3/643/416/7/642/416/4, assigned to the
residentially converted land bearing Survey Nos.
134/2, 416/3, 416/4, 416/7, Property bearing
N0.150200100200124602, admeasuring
12,463.97 square meter i.e 03 Acres 34 Guntas,
situated at Bidarauppe Village, Bidarahalli Hobli,
Anekal Taluk, comprising of Block A, B & C,
consisting each Block, basement, ground and six
upper floors with 322 units in the project known
as “MARUTHI AKIRA” and bounded on: East by:
Road and Land bearing Sy.No.396 & 134/3;
West by: Nala and land bearing Sy.No.134/1;
North by: Road & South by: Nala.

Name of Advocate: M/s Target Law
Advocates & Legal Consultants
# 59, 'SAMPIGE', East Park Road, 15" Cross,
Malleshwaram, Bangalore 560 003
Ph: 080 — 4097-2387

MAGISTRATE BENGALURU RURAL AT BANGALORE

C.Misc. No. 1568/2025
BETWEEN: 1) HANUMAIAH, S/o Late. Obalappa Aged
about 81 years, 2) Anjinappa S/o Late. Obalappa, Aged
about 63 years, 3) Poojamma D/o Late. Obalappa, Aged
about 57 years, 4) Appayanna S/o Late. Obalappa,
Aged about 55 years, All are residing at Channasandra
Village Byatha Post, Hesaraghatta Hobli, Yalahanka
Taluk, Bengaluru District-561203.  ...PETITIONERS
AND : THE TAHASHILDAR, REGISTRAR OF BIRTH AND
DEATHS, YELAHANKA TALUK, BENGALURU NORTH,
BENGALURU. ...RESPONDENT

PUBLIC NOTICE

Whereas, the petitioners named above have filed the
above petition seeking direction to The Tahashildar
Registrar of Birth and Death, Yelahanka Taluk, Bengaluru
North, at Bengaluru, to Register the date of death of the
Mother of the Petitioner No. 1 to 4, by the deceased
name as VENKATAMMA, W/o OBALAPPA, as She died
on 29/10/2003 at Channasandra Village, Byath Post,
Hesaraghatta Hobli, Yalahanka Taluk, Bengaluru North
District, Bengaluru-561203.
Any person interested and having any objection in this
matter may appear before the lind Addl. Chief Judicial
Magistrate Court at Bengaluru at 11.00 AM on
13.11.2025 to which date the case is posted for hearing.
Given under my hand and seal of the court on this
30.09.2025.

By Order of the Court, Sheristedar,

Court of Chief Judicial Magistrate,

Rural District,
Advocate for Petitioner : Archana .D

Transportation, Loading and Fitting of
berths / seats, safety rails in ICF/LHB
coaches.

Last date for submission of bids:
Upto 11:30 Hrs. on 18-10-2025

Deputy Chief Workshop Manager/Central
Workshop/Mysuru
PUB/520/AAF/PRB/SWR/2025-26
Download the UTS Mobile App from
Google Play Store for ease of booking of
unreserved tickets

() South Western Ralway - SWR | B SWRRLY | B SWRAILWAYHQ | © sw_railways

IN THE COURT OF THE 27 ADDL. CHIEF JUDICIAL
MAGISTRATE COURT AT BENGALURU
C.MISC.No. 6796/2025
BETWEEN: 1. Mr. KAISER AHMED K 8§, S/o K S Muneer Ahmed,
Aged about 50 years, Riat No.1074, Jay Sarathi Nilaya, BEML 3

Stage, Rajarajeshwarinagar, Bengaluru560098.
2. Mr. KAUSER AHMEDD, S/o K S Muneer Ahmed, Aged about 46
years, R/at No. 405, MIMS HABITAT, Hennur Road, K No 2, Byrathi
Bande, Bengaluru 560077. 3. Mr. K 8 AFSER AHMED, Slo K §
Muneer Ahmed, Aged about41 years, R/at No. 34, Ward No.2, Imam
Khan Street, Bellary, Kamataka 583101. ..PETIMONERS
And : The Commissioner, Bruhath Bengaluru Mahanagara Palike,
Bengaluru-560002. RESPONDE!
PUBLIC NOTICE
Whereas the petitioner named above has filed the above petition
saeking direction to register the date of death of the deceased who is
petitioners mother by name Late RAZIYA BEGUM Wio. Late KS
Muneer Ahmed who died on 05-10-2022, at 1074, Jay Sarathi Nilaya,
BEML 3 Stage, Rajarajesh warinagar, Bengaluru 560098, and issue
the direction accordingly for the death certificate. It Is required to
produce the same before the concemed authorities for the purpose
of getting Death Certificate / and other govemment facilities. Any
person interested and having any objection in this matter, may
appear before the above court at 11.00 a.m. or on 23-10-25 to
which date the case Is posted for hearing.
Given under my hand and the seal of the Court this 24th day of
September 2025.
By Order of the Court
Sdl- Sheristedar
XXVIIA.C.M.M., Court, Bengaluru
Advocate for Petitioner Mrs. Syed Firdose. Advocate.

No. 28. 7th Cross, PipeLine Road, Cholarapalya,
560023.

PUBLIC NOTICE

Notice is hereby given to the general public
that Mr. Nataraj M.N. is in the process of
negotiating the purchase of the immovable
property described below from the present
owner, Smt. Sumithra Ishwar Pujari.
PROPERTY DETAILS:
Property Type: Site/Land
Survey Number: 63
Site Number: 5
Area: Approximately 800 Square Feet
Location: Bengaluru - 560073
Site/Land/Shed Building-BAGALGUNTE Area
Any person, financial institution, or entity
having any claim, charge, mortgage, lien,
encumbrance, right, title, or interest
whatsoever, or any objection to the said
purchase, is required to submit the same in
writing, along with relevant supporting legal
documents, to the undersigned within 7
(Seven) days from the date of publication of
this notice.
If no such claim or objection is received within
the stipulated period, the purchase transaction
will be concluded, and it will be deemed that
the property is free from all encumbrances
and claims. No claim or objection received
after the expiry of the said period will be
entertained.
Contact Details for Objections:
Mr. Nataraj M.N.
Mobile : 7411001136

Hon. Balasaheb Thackeray Agribusiness and Rural Transformation (SMART)
Project (www.smart-mh.org)

E-TENDER NOTICE NO

aforementioned websites only.

:2025_DOAWB_1223683_1
Construction of Warehouse (1995 MT) & Machinery Shed (248.16 Sq. M.)

The Government of Maharashtra is implementing the World Bank-funded
SMART Project. A.V. 28 Foods Producer Co. Ltd. is one of the beneficiaries
under the project and inviting online bids on https://mahatenders.gov.in
for above mentioned works. The estimated cost of work is Rs. 247.18 lakhs
(Including GST). The last date for submission of online bid is 30/10/2025
up to 04:00 PM. Any updates or notices shall be published on

District Implementation Unit, SMART Project Dist. Latur, Maharashtra

30th June 2025
& Rs.3,38,747/-
(Rupees Three
Lac Thirty Eight

Thousand Seven|29-09-2025

Demand Notice dt.12.08.2025 & as on 12.08.2025
Rs.7,69,380/- (Rupees Seven Lacs Sixty Nine
Thousand Three Hundred Eighty Only)

Description of Inmovable Property / Properties Mortgaged

All that piece and parce of Property bearing Khaneshmari No.32/30, E Katha PID No.152800201401000034, situated at
Nallakadhirenahalli Village, Posettihalli Village Panchayath, Chikkaballapura Taluk, Chikkaballapura District. Bounded on
the East : Site belongs to Muniyamma, West : Srinivas, North : Narayanaswamy, South : Sandu and Ramaiah. Measuring
Eastto West 10.668 Mtr and North to South 5.486 Mtr. Total Measuring an 58.53 Sq.Mitrs.

Hundred Forty
Seven Only)

| hitherto known as RAGAVAN BALAJI S/0
SRINIVAS BALAJI BRAHASPATI residing at
NO 16, GROUND FLOOR, 18TH CROSS,
23RD MAIN ROAD, OPPOSITE BABJI
PERIDOT APARTMENT, J P NAGAR, 5TH
PHASE, BANGALORE, KARNATAKA-
560078 have changed my name and shall
hereafter be known as VIKRAM
SUDARSHAN BRAHASPATI vide Affidavit
dated 27/09/2025 before Notary
RAJKUMAR.

The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned
therein and hereinabove within 60 days from the date of this publication together with applicable interest, additional
interest, bounce charges, cost and expenses till the date of realization of payment. The borrower(s) may note that
NivaraHome Finance Ltd is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the
immovable property/properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are
failed to discharge their liabilities in full within the stipulated time, Nivara Home finance Ltd shall be entitled to exercise all
the rights under Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the
same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize
payment. Nivara Home finance Ltd is also empowered to ATTACH AND/OR SEAL the secured asset(s) before enforcing
the right to sale or transfer. Subsequent to the Sale of the secured asset(s), Nivara Home Finance Ltd also has a right to
initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged properties is
insufficient to cover the dues payable to the Nivara Home Finance Ltd. This remedy is in addition and independent of all the
other remedies available to Nivara Home Finance Ltd under any other law. The attention of the borrower(s) is invited to
Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13) of the Act,
whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or transferring by
way of sale, lease or otherwise (other than in the ordinary course of business) any of the secured asse(s), without prior
written consent of Nivara Home Finance Ltd and non-compliance with the above is an offence punishable under Section 29
of the said Act. The copy of the demand notice is available with the undersigned and the borrower(s) may, if they so desire,
can collect the same from the undersigned on any working day during normal office hours.

Place: Karnataka, Date: 01.10.2025

Sd/-, Authorised Officer, Nivara Home Finance Limited

m E SA F REGD. OFFICE: ESAF Bhavan,

ESAF SMALL FINANCE BANKR Mannuthy, Thrissur- 680 651, Kerala.

GOLD AUCTION NOTICE

Notice is hereby given for the information of all concerned that Gold
ornaments pledged with ESAF Small Finance Bank and not redeemed by
borrowers, despite repeated reminders and notices, of our branches, are
listed below. Thiswill be auctioned as per the details given below:

DATE OF AUCTION: 10-10-2025 TIME: 2 PMTO 6 PM
AUCTION VENUE:  THROUGH E-AUCTION

AUCTION ADDRESS: https://gold.matexnet.org/
Contact Number: 9944171360 / 9843312694

To register as bidder for the e-Auction with terms and conditions, and full
details of e-Auction please visit the above site.

BRANCHES & LOAN ACCOUNT NUMBERS

BENGALURU - HRBR LAYOUT: 63250000660165, 660285, DEVANAHALLI:
63250000712029, 771926, HEGGADADEVANKOTE: 63250000650415, 722610,
745496, 751195, 75240002810992, HOSPET: 63250000658740, 703326, HUBLI:
63250000690668, KOLLEGALA: 63250000763982, 75240002816611, MADDUR:
63250000745416, MANGALORE KADRI: 63250000693233, 742212,
RAMANAGARA: 63250000718398, 728459

Customers who are interested to release the ornaments by paying the total
due amount may do so, at the respective branches, on or two days before the
date of the auction.

Bidders who wish to participate in the auction shall produce their KYC
documents. GST No. is mandatory for registered firms/companies. Bidders
shall deposita sum of Rs.50,000 as EMD before participating in the auction.

|_CHANGE OF NAME |

| hitherto known as RAJAMMA
W/0 MARIMUTHU residing at NO 1
RAMAIAH COMPOUND, GOKULA,
MSRIT, BANGALORE, KARNATAKA-
560054 have changed my name and
shall hereafter be known as
RAJAMMAL vide Affidavit dated
27/09/2025 before Notary
RAJKUMAR.

| hitherto known as REVAMMA W/0
SOMAPPA residing at 932/50, 4TH
MAIN 4TH CROSS, 2ND PHASE,
SHIVAKUMARASWAMY BADAVANE,
BAPUJI VIDYANAGARA, DAVANGERE,
KARNATAKA-577005 have changed my
name and shall hereafter be known as
SHARADAMMA vide Affidavit dated
30/09/2025 before Notary
RAJKUMAR.

Place: Thrissur Sd/-
Date: 01-10-2025 Authorized Signatory
HDFC Bank Ltd ,

1st Floor Annex Building, Rashtrotthana Bhavan,
Municipal No 03/01, Ward No 77,

{} HDFC BANK
Nrupathunga Road, Bengaluru,

We understand your world Karnataka-560001

[RULE 8 (1)] POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being Authorized officer of HDFC BANK LIMITED having its
Registered Office at Bank House, Senapati Bapat Marg, Lower Parel, Mumbai 400 013 and
having one of its office/Regional office atat Department For Special Operations, HDFC Bank Ltd,
1% Floor, First Floor,Anex Bidg, Rashtrothana Bhavan, Nurputhunga Road, Bangalore- 560 001,
Karnataka, under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with
rule 3, of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice on 22.08.2024
u/s 13(2) of the captioned Act, calling upon 1. M/s. Bagadia Brothers, (Borrower) A Partnership
Firm, represented by its Partners i) Mr. Suresh Jethalal Bagadia, i) Mr Dipika Deepak Shah
Having its Office at No.9418&917 Gidc Industrial Estate Waghodia ,Vadodara,Gujarat,India , 2. Mr.
Suresh Jethalal Bagadia, (Partner / Guarantor / Mortgagor) Residing at 1014, 18th A Main,
66th Cross, 5th Block Rajajinagar Bangalore,Karnataka,India , 3. Mr Dipika Deepak Shah,
(Partner / Guarantor / Mortgagor) Residing at 4e, Sushobhit Residency, 3rd Stage 2nd Block,
Opp Dr Ambedkar Stadium Basveshwaranagar Main Road Basweshwarnagar, Bangalore , 4.
M/S Zetor Properties Private Limited, (Guarantor / Mortgagor) Residing at No. 4-753/1,
Konda Reddy Street, Gopavaram, Mandalam, Badvel, Cuddapah, Andra Pradesh- 516227., 5.
MRS. METTUKURI NARAYANAMMA, (Guarantor / Mortgagor) Residing at No 58, 5th Block,
18th B Main, Rajajinagar Bangalore,Karnataka,India ; to repay the amount mentioned in the
notice being Rs.23,22,33,441.00 (Rupees Twenty Three crore Twenty two lakhs Thirty Three
thousand four hundred and forty one Only) as on 30.04.2024 together with interest thereon within
60 days from the date of receipt of the said notice.

The borrower, guarantor(s) and mortgagor(s) having failed to repay the amount, notice is hereby
given to the borrower guarantor(s) and mortgagor(s) and the public in general that the
undersigned being the Authorised Officer of HDFC Bank Limited has taken possession of
the property described herein below in exercise of powers conferred on him under Section 13(4)
of the said Act read with rule 9 of the said rule on this 30th day of September of the year 2025.
The borrower, guarantor(s) & mortgagor(s) in particular and the public in general is hereby
cautioned not to deal with the below mentioned property and any dealings with the property will be
subject to the charge of the HDFC Bank Limited for an amount mentioned above together with
interest thereon.

The Borrower/Guarantor(s)/Mortgagor(s) attention is invited to provisions of sub-section
(8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
Description of the Inmovable Properties:1.NO.S/4, PRESENT MUNICIPAL NO.42/2,
P.1.D.NO.41-203-42/2,, NEW TIMBER YARD LAYOUT, WARD NO.41, GALI ANJANEYA
TEMPLE, NEW WARD NO.157, BANGALORE,, SITUATED AT AVALAHALLI VILLAGE,
UTTARAHALLIHOBLI,

Mortgagor : Mr Suresh Bagadia Bounderies :East: Commercial property not numbered ,West:
Commercial property not numbered ,South: Road ,North: Commercial property not numbered

Sd/-, Authorised Officer,
HDFC Bank Ltd.

Place:Bangalore
Date:30/09/2025

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
AUGVER DIGITAL SOLUTIONS PRIVATE LIMITED

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office : 11th Floor, Tower A, Peninsula Business Park,

TATA

Ganapatrao Kadam Marg,
Contact No. (022) 61827414, (022) 61827375

Lower Parel, Mumbai - 400013.

CIN No. U67190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
a demand notice dated as below calling upon the Borrowers to repay the amount
mentioned in the notice within 60 days from the date of the said notice.

The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that as per the order of Hon'ble Court Of The Chief
Judicial Magistrate, Krishnagiri Dated 03/09/2025, Passed in Crl.M.P.No.1866/2025,
the Advocate Commissioner has taken Physical Possession of the property described
herein below in exercise of powers conferred on him and handed over the physical
possession to the undersigned Authorised Officer of Tata Capital Housing Finance Limited
on 29th Sept 2025.

The borrower, in particular, and the public in general, is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Tata Capital Housing Finance Limited, for an amount referred to below along with
interestthereon and penal interest, charges, costs etc. from the date of demand notice.

Loan Account | Name of Obligor(s) / Legal Heir(s) | Amount & Date of| Date of
No. | Legal Representative(s) Demand Notice | Possession
10262216 & Mr. T BOOPAHTIRAJAN as As on 25th 29th
10266775 Borrower and July, 2025 Sept, 2025
Mr. SATHYA B (Co-Borrower) Rs. 3027910/-

Description of Secured Assets / Immovable Properties :- In Zuzuvadi Village of
Hosur Taluk, attached to the registration district of Krishnagiri and Sub Registrar District
of Hosur and also attached to the Village Panchayat Limit of Zuzuvadi and Union Council
of Hosur. Survey No. 751/13, Wet. Ext. 0.09.0 (Ac. 0.22 Cents), Asst. Rs. 1.51 Full
Extent. Survey No.751/14, Wet. Ext. 0.04.5 (Ac. 0.11 Cents), Asst Rs. 0.75 Full Extent
and it has Divided into House Plots and the in which Plot No.15 is bounded as follows :
East : Plot No.16, West:Plot No.14 North : Road South : Private Property Within these
boundaries Measuring :- East to West on the North Side: 30 Feet, East to West on the
South Side: 30 Feet, North to South on the East Side: 40 Feet, North to South on the
West Side: 40 Feet, Total 1200 Sq. Feet of land covered under the Deposit of Title deed.

Date : 29th September 2025
Place : Hosur

For Tata Capital Housing Finance Limited
Sd/- Authorised Officer

RELEVANT PARTICULARS
1. |Name of corporate debtor Augver Digital Private Limited
2. | Date of incorporation of corporate debtor| 18/01/2017
3. |Authority under which corporate debtor | ROC-Bangalore
is incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74999KA2017PTC099277

Identification No. of corporate debtor
5. |Address of the registered office and
principal office (if any) of corporate

No. 719, 1st Floor, 17th Main, 38th Cross 4th
‘T’ Block, Jayanagar, Bangalore, Bangalore,

debtor Kamataka, India, 560041
6. | Insolvency commencement date in 24-Sep-2025 [Order uploaded on 26th Sep 2025]
respect of corporate debtor

7. | Estimated date of closure of insolvency | 25-Mar-2026
resolution process

8. |Name and registration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

Ramamoorthi Srinivasan
IBBI/IPA-001/1P-P01163/2018-2019/11916

E 902, Mantri Tranquil ,0ff Kanakapura Road,
Gubbalala ,Bangalore, Kamnataka, 560061.
e-mail: Usne902@gmail.com

10.|Address and e-mail to be used for E 902, Mantri Tranquil ,0ff Kanakapura Road,
correspondence with the interim Gubbalala ,Bangalore, Karnataka, 560061.
resolution professional e-mail: Usne902@gmail.com
11.| Last date for submission of claims 14-0ct-2025
12.|Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13.|Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14.|(a) Relevant Forms and Weblink:https://ibbi.gov.in//en/home/downloads

(b) Details of authorized representatives
are available at:

Physical Address: E 902, Mantri Tranquil ,
Off Kanakapura Road, ,Gubbalala ,Bangalore,
Kamataka, 560061

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the Augver Digital

Solutions Private Limited on 26-09-25.

The creditors Augver Digital Solutions Private Limited, are hereby called upon to submit

their claims with proof on or before 14-10-25 to the interim resolution professional at the

address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All

other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Dated 30-09-25 Ramamoorthi Srinivasan

Place :Bangalore IBBI/IPA-001/1P-P01163/2018-2019/11916

Interim Resolution Professional

Augyver Digital Solutions Private Limited

TATA CAPITAL HOUSING FINANCE LIMITED
Regd. Office : 11th Floor, Tower A, Peninsula Business Park,
Ganapatrao Kadam Marg, Lower Parel, Mumbai - 400013.
Contact No. (022) 61827414, (022) 61827375
CIN No. U67190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued
a demand notice dated as below calling upon the Borrowers to repay the amount
mentioned in the notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to the borrower, in
particular and the public, in general, that the undersigned has taken Possession of the
property described herein below in exercise of powers conferred on him under section
13(4) of the said Act read with rule 8 of the said Rules.
The borrower, in particular, and the public in general, are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penalinterest, charges, costs etc. from date of demand notice.
The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act,
inrespectof time available, to redeem the secured assets.

TATA

Loan Account | Name of Obligor(s) / Legal Heir(s) | Amount & Date of| Date of
No. I Legal Representative(s) Demand Notice | Possession
10163666 Mr. Mariyappan E (Borrower) | As on 10th July, 29th
and Mr. Murugesh E 2025 Sept, 2025
(Co Borrower) Rs. 13,54,382/-

Schedule of the Property : In Mookondapalli Village of Hosur Taluk, attached to the
Registration District of Krishnagiri, and Sub Registration District of Hosur and also
attached to the Village Panchayat Limits of Mookondapalli and Union Council of Hosur.
(1) Survey Number : 654/4A, Dry. Ext. 1.42.0., Asst. Rs.3.92, New Sub-Division Sy.No.
654/4A1,inthis anextentofAcre.0.55 cents belongs to Vendor No.1 Mr.Anjappa.

(2) Survey Number:654/4A, Dry. Ext. 1.42.0, Asst. Rs.3.92, New Sub-Division Sy.No.
654/4A2A, in this an Extent of Acre. 0.56% Cents belongs to Vendor No.2 Mr. M.
Manjuntha. (3) Survey Number : 654/4A2, Dry Ext.Hec. 1.19.5, Asst. Rs.3.31, in this
New Sub-Division Sy.No. 654/5, Dry Ext. Hec.0.40.5Asst.Rs.1.12, in this an extent of Ac.
0.50 Cents belongs to Vendor No.3 Mr. A. Manjunath. And the said land have been
Converted into Housing Layout in the Name and style of "Annai Nagar Extension" and
the same has been duly (Regularization) approved by the Commissioner of
Municipality Hosur vide order 3112/2017/1, Dated. 03.10.2017, and Town and
country planning member, Secretary H.N.T.D.A vide proceedings 874/2017, dated
19.07.2017,1/2017, in which Plot Number : 15, now being sold to the vendee within the
following boundaries and measurements. East : Survey Number : 654/4A2B Land, West
: Road, North : Plot Number : 14, South : Remaining Land belonging to vendor, Within
These Boundaries Measuring :- East to West on the North Side : 20.6 Feet, East to West
on the South Side : 20.6 Feet, North to South on the East side : 37.6 Feet. North to South
onthe Westside : 34.9 Feet

Date : 29th September 2025
Place : Hosur

For Tata Capital Housing Finance Limited
Sd/- Authorised Officer

BEFORE THE HON'BLE NATIONAL COMPANY LAW
TRIBUNAL, BENGALURU BENCH

Company Scheme Petition No. C.P.(CAA)/37/BEN/2025
In
Company Application No. C.A.(CAA)/21/BEN/2025
In the matter of Companies Act, 2013
And

In the matter of Section 230 read with Section 232 of the
Companies Act, 2013

LevelOps Private Limited, a Company incorporated under the
provisions of Companies Act, 2013 and having its registered office
situated at 33/1, First Floor, 32nd Cross, 3rd Main, Jayanagar 7th Block,
Jayanagar West, Bangalore, Bangalore South-560070, Karnataka,
India.

.... Petitioner Company No 1

And

ChaosNative India Private Limited, a Company incorporated under the
provisions of Companies Act, 2013 and having its registered office
situated at No. 36, Gunasheela Layout 19th Cross 24th Main, 5th Phase,
J.P.Nagar, Bangalore - 560078, Karnataka, India.

.... Petitioner Company No 2

And

Harnessio R&D Labs India Private Limited, a Company incorporated
under the provisions of Companies Act, 2013 and having its registered
office situated at Indiqube Orion, Khatha No. 1802/55/13/55/11B,
Haralukunte Village, 24th Main Road, 2nd Sector, HSR Layout
Bangalore- 560102, Karnataka, India.

.... Petitioner Company No 3

NOTICE OF HEARING OF JOINT PETITION

A Joint Application under Section 230 read with Section 232 of the
Companies Act, 2013 for an order sanctioning the Scheme of
Arrangement for Amalgamation of LevelOps Private Limited and
ChaosNative India Private Limited with Harnessio R&D Labs India
Private Limited and their respective shareholders and creditors, was
presented by the Petitioner Company No.1, Petitioner Company No. 2
and Petitioner Company No.3 (“Petitioner Companies”) and the
Hon'ble National Company Law Tribunal, Bengaluru Bench ("NCLT”) by
its order dated August 04, 2025 has dispensed with the requirement of
convening respective meetings of equity shareholders and
secured/unsecured creditors of Petitioner Companies. On admission of
the Joint Petition filed by the Petitioner Companies, by order dated
September 04, 2025, the Joint Petition is fixed for final hearing before the
Hon'ble NCLT, Bengaluru Bench on November 04, 2025.

Any person desiring of opposing the Joint Petition should send to the
Petitioner Companies Authorised Representative at the address
mentioned below, a notice of his/her intention, signed by him/her or
his/her advocates, with his/her address, so as to reach the Petitioner
Companies' Authorised Representative (at the address given below) and
the Hon'ble NCLT, Bengaluru Bench at Corporate Bhavan, 12th Floor,
Raheja Towers, M.G. Road, Bengaluru - 560001, not later than two days
before the date fixed for final hearing of the Joint Petition together with the
grounds of opposition along with a copy of his/her affidavit furnished with
such notice.

A copy of the Joint Petition will be furnished by the Petitioner Companies'
Authorised Representative to any person requiring the same on the
payment of prescribed charges towards expenses thereof.

Date: October 1,2025

Authorised Representative for Petitioner Companies:
V Shankar

Partner

V Shankar & Co, Company Secretaries,

303, Block -ALegend Commercial Complex 3-4,

7708& 136 Opp, ICICI Bank Above Keshav Medicals,
Barkatpura—500027, Hyderabad, Telangana
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